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Nationalisation of Swadeshi Cotton Mills

2454, SHRI KAILASH PATI MISH-RA:
Will the Minister of TEXTILES be pleased to
state:

i.a) whether he has seen reports in the
Nuva Bliarat Times of July 1 July
20  and July 24, 1988 stating
that in the Financial Memorandum attached to
the Swadeshi Cotton Mills Company Limited
(Acquisition and Transfer of Undertakings)
Bill, 1986 reference or information regarding
th, loan of Rs. 35 crores was left out and this
amount of Rs. 35 crores has been written-off
without initiating any recovery measures
against the owners of the Mill, if so, what are
the details thereof;

(b) whether Swadeshi polytex Limited has
recently incurred a loss; if so, by how much
and will it be a sick mill; if it so continues;

(c) whether the Chairman and Managing
Director of National Textile Corporation is
functioning as Chairman and acting
Managing Director of Swadesh Polytex
Limited in violation of Sections 269 and 316
of the Companies Act, 1956; if so, what are
the reasons therefor; and

(d) what follow-up action is taken in the
matter?

THE MINISTER OF STATE IN THE
MINISTRY  OF TEXTILES (SHRI
RAFIQUE ALAM): (a) Yes, Sir. The matter
is being looked into.

(b)'This is not a Govt. Company and Govt,
does, therefore, have any information, except
the published documents of the Company.

(c) and (d) CMO, NTC has not been ap-
pointed as Managing Director of this Com-
pany. The current arrangement it temporary
pending the appointment of a, full time
Managing Director.

[ 16 AUG. 1988]
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Long term Fiscal policy

2455. SHRI SUBRAMANIAN SWAMY:
Will the Minister of FINANCE be pleas-J to
state:

(a) whether the Finance Ministry had
prepared a document titled Long Term Fiscal
Policy in 1986 and had decided to put it in
action;

(b) whether the suggestions contained in
the document have been implemented; and

(c) what is the present status of the
document?

THE MINISTER OF STATE IN THE
DEPART MENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c) The Long
Term Fiscal Policy (LTFP) document
prepared by the Finance Ministry was laid In
the Parliament in December, 1985. Several of
the important tax policy intensions announced
in ths LTFP have since been implemented
through successive Budgets.

DESU Scales to NDMC ministerial staff

2456. SHRI THOMAS KUTHIRAVAT-
TOM: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether ihe NDMC has agreed to grant
DESU scales to its ministerial staff in
accordance with the Supreme Court
judgement dated the 7th August, 1987;

(b) whether the NDMC had agreed to grant
the DESU scales to 18 categories of NDMC
employees including HA/Accoun-tants;

(c) whether the benefits to SS scales have
been granted to the 496 petitioners only;

(d) whether the Accountants (SSSA) who
were among the petitioners to the Supreme
Court judgement have been denied the benefit
of the judgement; and

(e) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
SANTOSH MOHAN DEV): (a) In accor-
dance with the judgement of  Supreme



